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Hon'ble Mr 1 Justice Nee lam San j iva Re'dd~ 1 v.c. 

Sri N.P . Singh, learne d c~unseI for the 

~t- licant . Sri Prasant Mathur)"advocc:.1 te , appe.aring 

for the respondents. Lecrne d counsel for the 

app licant submits that his representation dated 
' 

21/7/97 has been pending with third respondent. 

He requests for direction to the third respondent 

to dispose of his representation as expeditiously 

as possible. 

In vievw of the above submission the O.A. is 

disposed of at the admission stage directing the 

third respondent to dispose of the representa tion 

dated 21/7/97 as per l aw on merits within 60 days 

from the date of the receipt of this order. 

Registry is directed to give copy of this order 
I 
1 to counsel.I on both sides. Registry is further 

directed to give a copy of O.A. al so to counsel for 

respondents. 
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